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, plant. The estimated cost to per-
form six-months preliminary design 
phase has been indicated at U.S. S. 
~, 3, 00. As the R&D in respect of 
the 'Ocean Thennal Power Conver-
aion technique is still at a very pre-
liminary stage and no actual instal-
lation of even 1 MW OTEC Plant 
'has been made any where in the 
·world, the offer of the US Experts 
·to make preliminary desian of a 25 
'M.W OTEC Plant was not consider-
ed worth-while for taking up at this 
stage especially as it involved out-
.flow of tree foreign exchange. 

~ I8a  of CeDsor CertiflcaUoa to the 
PUm 'BailhakbJ Megh' 

2835. PROF. RUPCHAND PAL: 
'"'Will the 'Minister of INFORMA-
·TION AND BROADCASTING be 
.pleased to state: 

(a) whether Government are aw-
. are that the Censor Board of Calcut-
'ta has not yet given cenSOr certift.-
. cate to one Bengali fUm, namely 
'Baishakhi Megh' directed by Utpal 
: Dutta; and 

(b) if 80, the :reuoos thereof? 

THE DEPUTY MINISTER IN THE 
·MINISTRY OF INFORMATION & 
"'BROADCASTING (KUMARI KU-
"MUDBEN M. JOSHI): (a) atld (b). 
·It bas been decided by the Board 
-of Fibn Censors to grant ttT' certlfl-
oCate with two cuts to the film 
~' I I MEGH" (Bengall). As 
SOOn as the cuts are surrendered and 
-other formalities are complled with 
.~ the appUcant, the certiflcate will 
~  issued. 

Purehue 01 Cholorampheaeol 
PaImltar 

2838. SHm RAM PYARE PANIKA: 
~  the Minister o.r PETROLEUJ4, 
-cHEMICALS AND FERTILIZERS be 
'Pleased. to state: 

(a) whether dutiDg· the recent 
.pm:cb.... of Chloramphenicol PalmI-

-tar oller t4. an Italian 8rm W8I II· 

nored for small mistake and coun-
ter offer was given to a GermaD 
firm; 

(b) whether any counter offer wae 
given to the Italian firm; and 

( c) if so, details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM., 
CHEMICALS AND FERTILIZERS 
(SaRI DALBIR SINGH) : (a) to 
(c). The gtate Chemicals and Pha-
rmaceuticals Corporation of India 
Ltd. (CPC), the canalising agenq 
have reported that they floated 1m 
enquiry on 20-9-1980 for the imporl 
of 12.5 MTS of Chloramphenicol 
Palmitate. CPC have reported that 
their enquiry had mentioned the spe-
cifications, delivery schedule and 
packin·g. An Italian firm and a 
firm from the Federal Republic of 
Germany had offered the materiaL 
The offers were considered by the 
Import Committee of CPC and at-
though the lowest offer was of the 
Italian firm, it was rejected as per 
CPC's purchase procedure for bein, 
incomplete in respect of specification. 
BInd not conforming to the packina 
requirements as indicated in their 
enquiry. The offer O'f the finn from 
the Federal Republic of GermaD7 
was considered and a counterbid at 
the last purchaae price which ... 
lower than the price quoted btv the 
ltalilln firm was made tci. the former 
which was also accepted by them. 

Wlndlac up 01 Dandakaraa.7a 
PMJeet 

2837. SHRl NIREN GHOSH: wm 
the Minister of SUPPLY AND BB-
HABILITATION be pleased to 
state: 

(a) whether he had assured the 
Chief K1nister Of Welt BeD .. 1 that 
the qu.estiOll1. of winding up of ... 
DanclakaraD)'a Project before the 
,displaced pel'SODa are rehabWtated. 
does Dot arise; 
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{b) If so, whether he is aware 
that the Ministry are considering the 
transfer of assets created by the 
DDA, such as, roads, buildings, edu-
caticmal institutions, medical institu-
tions, veterinary institutions, irri-
,gation schemes, villale tanks, tube-
wells, Il'esidential accommodation etc-
to the Governmants of Madhya Pra-
desh and Orissa; and 

(c) if so, his reaction thereto? 

THE DEPUTY MINISTER IN THE 
l4lNISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THU-
NGON): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Such transfer would help 
early normalisation of administra-
tion in this area and would also be 
in the interests of displaced persons 
to get merged in the mainstream ot lite 
in Koraput and Bastar districts as 
quickly as possible. 

Propoal to ax fee tor Lawyera 

. 2838. SHRI RAMJIBHAI MAUANI: 
Win the Minister ot LAW, JUSTICE 

- AND COMPANY AJTAIRS be pleased 
to state: 

(a) whether Government propose to 
fix limit of taking cases by Lawyers 
as well as to 11x fee for taldn, cases 
so that the poor and middle class pe0-
ple can get early, proper and cheaper 
justice and disposal of their cases; 

(b) if so, how and when and details 
therefof; 

(c) if not, the reasons thereof; 

(d) whether such demand has been 
made from· IO!De qua",rI 01. the coun-
try al well as such views have been 
expressed in some of the seminars, 
conference. and meetings beld b;y Law-
yers, JUrists and other such organisa-
tlm:Ul; and . 

(e) If 10, the reactioa of :lovel'Dlll8Dt 
thereto and the action 'taken b;y Gov-
el'Dll*lt to ccmce4e the demand' 

THE MINISTB OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKAR): (a) No such pro-
posal is under consideration. 

(b) Does not arise. 
.., 
(C) A limitation On the quantum of 
work which could be undertakea b;y 
an Advocate as also a limit on the 
fees which might be charged b,. him, 
which would necessarily vary with 
the complexity ot a case, would result 
in regulating and flxing a maximum on 
the income of members of the lepl 
profession. Any such limitation woulcl 
be feasible if it would be as part of an 
overall incomes poliey ~pp ca  to 
members of all professions and not 
merely to members of the legal profes-
sion. 

(d) A demand has been made from 
some quarters that there should be 
equi-distribution of cases amon, law-
yers by the Government. 

(e) Government is not CODsideriq 
regulating the distribution of briefs 
among Counsel other than those en-
gagM. by it. 

Vlef:Iwlatloa of Pha14_ of .&l1 IB .. 
SlUcate Manal'aetul'elS' , •• '1!1atioD 

2839. SHRl GEORGE FERNANDES: 
Win the Minister 01. PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state: 

(a) whether Government laave in-
quired into complaints of victimisa-
tion of Mr. S. S. SlnIhania, President 
of the All India SWcate l\lanutactu-
rers' Association by the manufactu-
rers Of Soda Ash; 

(b) if so, what Is the nature of the 
findings; 

(c) whether Government have infor-
mation that such vietlmisation Is c0n-
tinuing; and 

(d) J1 80, what action is hem, taken 
to end it? ' 




